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SECTI ON Xl
SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS
BEFORE THE REG STRAR MR. SURAJI T DEY
Petition(s) for Special Leave to Appeal (O No(s). 2113
/2011
SMI' JAI SHREE DEVI (D) AND ORS. Petiti
oner (s)
VERSUS
STATE OF UP AND ORS Respon
dent (s)

(with interimrelief and office report)

Date : 06/01/2015 This petition was called on for hearing today.

For Petitioner(s) Ms. Sharnil a Upadhyay, Adv.

For Respondent (s) M. Ram Ki shore Singh Yadav, Adv.
M. Ardhenduraul i Kumar Prasad, Adv.

UPON hearing the counsel the Court nmade the follow ng
ORDER

Despite opportunity granted to the | earned Counsel for
the petitioner to cure the defects in the application for
substitution for Lrs. of the deceased Petitioner No. 1, the
same has not been carried out. However, two weeks time is
granted to cure the defects in the substitution application
as | ast opportunity.

In respect of Respondent No. 2, application
for
deletion is also defective. Two weeks tine granted to cure
the defects
Application in respect of substitution for the deceased
Respondent Nos. 3 & 4 has been filed but t he
sane is
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defective. Two weeks time granted to cure the defects.
Digitally signed by
Rupam Dhani j a
Date: 2015.01.10
List the matter on 11.02.2015.

11: 24: 14 | ST
Reason:
( SURAJ
| T DEY)
Regi

strar



